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CENThSL ADMINIsTrATIvE TRIBUNPIL 

fAHTI_ GUtUAHATI._ 	 \ 

/ 	ORIGINAL APPLICTION NO. 

.ALC4 
Versus 

Union of India & Ors . . . . . . . . . . 	 Respondents. 

• 

 

For the 	piicant(s).T 

For the Respondents. 	
.•. 	. . 

	

_OEF. 1J1ç REFispy 	DATE  

..,. 	
8.1.2.2000 , present : Hon 1 ble Mr.Jüstice D.N. 

rp 	cc ti 	 Chowdhury,Vce-Cha.irman. 
t 

'S 	de 	 Heard Mr. A. imed,1earned 

Vt 	counsel for the applicant. 

Application is admitted. 

,Call for the records. Issue 

usual notices. 

	

Dy. R egirdr. 	 I 	
List the case for hearing 

on 19.12.00 along with connected 

- 	 - - -- : . 	 case. 

Vice—Chairman) 

do 11 
19 0 1240 	Heard learned counsel for the 

parties. Hearing concluded. Judg-

'nent reserved. 
 

ilember 	. 	Vice-Chairman 
22.12.00 

Judgment delivered in open 

Court. Kept in separate sheets. 

Application is allowed. 

Xmb e  ~r 	 Vice-Chairman ..- 

im 
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/IN THE CENTRAL ADMINISTRATIVE TRIWNAL 

/ 	
aAUATI 

RIGINAL APPLICATI(N NO. 149 cF 1999.. 

NoJ7orHERcRIGINAL_APPLICPITIcNSI 

(.sS 	 of 19, 	18,21,223, 23 380 and 
8Jof 19 AND 	2C'; 2'4, '2J.',42"hd 234 of .2000 

Date.of decision - December,22, 2000. 
THE HCN'BLE MR. JUST ICE D.N. CHODHURY, VICE-CHAIRWAN 

THE HCN' LE MR. M.P. SING{, ADMINISTflATIVE MEMBER- 

1. 1  Ordinance Depot Civil 
Workers' Union, 
Masimpur, P.O. Arunachal, 
Dist Cachar, Assam. 

SrI Badal Oh Dey, 
President, 
Ordinance Depot Civil 
Workers' Union, 
Masimpur, 
P.O. Arunachal, 
Dist Cachar, Assam. 

SriBadal Chandra Dey, 
Son of Late Birendra Chandra Dey, 
Vill.' Badarpur Part-Il, 
P.O. Nij Jaynagar, 
(via Arunachal), 
Cachar, Pin 788025. 

Sri Salim Uddin Barbhuyan, 
Son of Late Abdul Hakim Barbhuyan, 
Village-Uzam Gram,P.O.Ni3 Jaynagar, 
(via Arunachal) DiSt Cachar,ASSam. 

(Applicant Nos.3and 4 are effected 
members of the aforesaid Association. 
working under No.1 Det 57 Mountain 
Division, Ordinance Unit as Mazdoor). 

By Advocates Mr.J.L. Sarkar, Mr. M. Chanda, 
Mrs.S. Deka and Ms U. Dutta. 

- Versus - 

1. Union of India, 
Through the Secretary to the Govt 
of India, Ministry of Defence, 
New Delhi. 

'1' 

contd 
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2. 	The cause of action, the 
issues raised and relief 

sought for in this O.A. are same as r.ised in O.k. No.217/ 

98 (All India Central Ground Water Board Employees Ass001a 

-tlon, NQrth Eastern RegiOnCentral Ground Water Board, 

Tarun..,Nagar, ø..jwáhati-5 and others - Vs -'Union of India and 

otherS), (2) O.A. No 274/98 (Sri Dulal $arma and otherSVS 

Union of India and others), (3) GA. No.18/99 (National 

Federatiofl of Posta. Employees Postmen a nd Gr.D - VS - Union 

O.A.No.21/99 (tkhon Ch. Das and 
of India and others), (4)  

- Union of India and ohérs'),.()'0.' 	NO.282/ 

2000 (Rabi Shankdr 
Seal and others - Vs UnionOf India and 

others),6)O.A. No.223/99 (Shri' K. Letso and others - Vs - 

Union of India and others), (7) O.A. NO.208/2000 (Krishanlal 

Saha and others - Vs. - Union of India and others),, 	
0.A. 

NO.23/99 (Ordinance Mazdoor uf8irand another - Vs 	Union 
* 	*o 	'i' 
of India and others), 	(9) 0.A. No.2412000 (Ramani 

Bhattacharyya - Vs - Union of India and others), (10) O.A. 

NO.21/2000 (Sri LouiS Khyriem and others - Vs - UniOn of 

India and others), 	(it) O.A. NO428/2O0O' (Srit. Ahred 

and 	- Vs 	
UniOn of India añd'othéi'S')', (12) O.A. 

No49/98 (Biswajlt Choudriury and others Vs - Union of 

India and others), (13) O.A. No.380/99 (Smt. Sanghamitra 

Choudhury and others - Vs - Union of India 'and others), 

(14) O.A. No.296/98 (Dwijendra Kumdr ath and ot Debi hers - VS - 

Union of India and otherS), (15) OA NbLl87/98 (All AsSam 

M.E.S. Employees Union and another - Vs - Union of India and 

others), (16) O.A. N0.234/2000 (Gautam Db and others - Vs - 

Union of India and others), (17) O.A. No.81/99" (Sri Nitya 

Nanda Paul - Vs - Urion of India and others) and  

(Sb1àFi '0'à and 56 atherS-VS - Union of 

'India and others). We, therefore, proceed to hear all the 



I 
If se Os, O. No.149/99 	S to be cases togetr. 	Amonil 	A 	A 

treated as a leading case and the orders passed in this 
I' O.A. shl1 beapplicable to all other aforesaid OAs. 

3. 	The brief facts as st3ted in O.A. No.149/1999 are 

that the applicant No.1. is an association of Group 	D' 

$employees representing 	155 persOns working under the Officer 

Commanding NO.1, Det, 	7 Mountain Division, dO 99 APO. 	The 

applicant No.2 is the President of the aforesaid association 

and the app].icdnt N. 	and 4 are the affected members of the 

said association. 	They are civilian Government employees 
; working under the Officer Commanding of the aforesaid Mountain 

) 	
, Division. 	' 

40 	

The Government of India granted certain faculties 

to the Centra. Government civilian emproyees serving th the 

Statesarid Union Territories of North Eastern Region vide 

ff.ice Wmorandum dated 14th December, 1983. 	As per clause 

II ofthe saia memoandum, 	speial (Duty) Allowance was 
Z. 

granted -to the CentralGovernment 	iviUan employees, who 

have' all Iridia transfer liability on posting to any station 

in the North Eastern Region. 	The respondents after being 

satisfied that all the members of the said Association who 

are 	 lian Central Government employees are saddled with 

all Indiatransfer liability and are, therefore, entitled 

toSD.A, in terms of the office memorandum daed 14th 

December, 1983and 	office memorandum dated 1st December, 

Allance was accordingly granted 19881 ITie Special (Duty) 	ow 

t 	to 	the members of the applicant associatidn
9t
.,the Responident 

Wo.34ssued the impugned order dated 12th January, 1999 

wherein ... 

Mldki I 
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hérei it ts stated that in view of the Suprrne Court rz  
judmeflt, the erons who belong to 0strn..Re.gi0n 

wo1d not be entjtled to S.D.A. but the said aUflCe would 

be payable only to th6rflPl0Ye 	
posted-tONOrth.Fastern  

 

Region from outide the region. ALL ne 

Persons working al&o fall within the same 
category and 

fi4rther rquested to submit a list of emplpyees shNing 

address f or verificatt9fl for entitlement 

',. 
of S.D.A., it was 

 f4r instructed to start recovery in 

respect o the ethpl9YeS who beiOI)g toj9th Este Region 

with'effect frin 21.9.1994 in instalments. As 
SUC 	the ,  

applicants apprehend that in view of the instructionS issued 

through impugned letter dated 12.1.19999 the. respondents may 

start recovery of S.D.A. from the Pay Bill of May, .1999. The 

action of the respondents to stop the S.D.A. to the members 

• 	.•-ft• • • 	•• 

	

T 	
the' applicant association jS -without any shad, 

caue notice 

and wiihOut fpl1ifl9 the princiPles, of natural justice. 

On an enquiry made by the applicantS, they came to 

of j:ndia while jssuing the office 
knV that the Government  

• rn 
ondum dated 12th January, 1996 clafified the position 

regaiding, the entit1emeflt of S.D.A. In parS 6 of the said 

• "ôfftce 'mmor3ndUm, jt is stated that th Hon'ble Supreme 

Court in the judgment dated 20th september, 1994 (in Civil 

328l of 1993) upheld the submission of the Govern 
Appeal No  

.-ment cjvtU.a'fl' employee 	
,jho have all India transfer 

liability are entitled to the g±ant of S.D.A. on being 

posted 'tOaflY station in the North 'a
5tern  RegI0fl .frOm outside 

ri6i'afl SD.A. ou1d not be payable me±ely becauSe'.0 

hé clause 



42' 
the 	 appointmerit order relating to allIndia craise.nthe 

transfer 1iabi1ity. 	It iS also stated that the Aêx Court 
i 

f. - 	 . 

ao added -that the grarrt, of this 

 

411vance only to the 

4 ffiars transferredfro 	outside the region would not be 

violative of the provisions contained in Article 14 df 	he 

Constitution as well as the equal pay doctrine. 	The Hon'ble 

SuprereCourt further directed that whatever amount has 

already been paid to the respondents or for that matter to 

other simii3rly situated employees would not be recovered 

fiom them. 	it a contradictory view has been taken in regard 

to ±eàovery of the Special (Duty)AllONance from the apli— b 
4 

.iits <ride 	ra 7 of the office memorandum datei 12th 
: 

f 

5,9 	Threlevant para 7 of the office memorandum 

dated 12th ?January,  is 	follvs 	:- 

"In view of the above judgment of the Hon'le ' 

SupremeCourt, 	the matter has beenexarnined in 

consultation with thee 4inistry pf FLaw and the 
follsing decisions have been taken : 
1) 	the amount already paid dn account &S 	to 
the 1he1iLble persons on or be?dre 20.9.94 will 
be waived; & 
ii)the amount paid on account o' SDA to ineligible 

ersons after 20,9.94 	(which also includes thoU 

csein respect of which the allowance was pertaining 
to the period prior to 20.9. 04, 	but payments were 
riiade afterthis date i.e.' 2Q.9.94) 	will be recovered. 

6. 	According tO the applicants, the l-Ion'ble Supreme 

Court keeping in mind the possible hardship to the l' paid 

employees directed not to make recovery of the S.D.Ad which 

is already paid to the employees. 	Pfter a lapse of 

considerable ... 

H 
- • 	-,-.--,'--- 	 • 
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corisiaerable period, the respondents have now sought to 

recve the amount of S.D.A. paid to them after 20.94994. 

they have filed this 

relief as mentIoned in Para-1 above. 

• 	6. 	
The es'pondeflt5 have contested the éaend stated 

in their reply that in order to retain the services of civilian 

employees from outside the North Eastern Region, who do not 

•: 	 • like to come to serve in the North Eastern R
egionbeing a 

diffiUlt1d inaccessible terrain, the
flt of India 

t 	 • 	•_••.,_ scheme under the OffiCO.flem0um dated 14th 

December 1983 therebY extending 
certain imOfieltary and other 

benefits ncludiflg "Special (Duty) A11JàflC 	(in short SD). 

While he provisions of the office memorandum dated 14th 

Decembrl983 	
wrongly intereted which raised some 

to payment of S.D.A., the Government of 

India biuht out a clarification to 
remove the ambiguity of 

thèéar1ier offie rnethorafldUfl dté l4thiDecernber, 1983 by the 

office memorandum dated 20th Apil, 
1987 and also xtended the 

benefit to pndamafl, Nicober and ta1ihdWeeP Islands. According 

•d• 	 ' to this clrifiC3t10n for the 5anctioning of S.D.A., the 
all 

( 	 t

V of the members of any service/Cadre 

or incumbents of 1ahy posts/GrOUP of posts has to be determined 

yapp1ying .the test of recruitment zone, promotion zone etc. 

whether iecruitment to .teserice/cre/P0st has been 

njádé on all IdiabaSs and whether promotion is also done on 

te basis of all India zone of promotion based on common 

seniority for the service/Cadre/posts as a whole. Were clause 

,, 	•• 	"S 	

• 	 I 

in the appointment order that the person concerned 
is liable to 

be 	'ei'red anWhere 
	f'ndia does not make him eligible 

for 

the graflt of S.D.A. 

	

page 	.. 





pà'stè&. We may also indic&te that such question 

hs been considered by .this Court in Union of 

India and others - Vs - S. Vijaykurnar and others 

(1994) 3 SCC 649." 

14 

8. 	This Tribunal ih O.A. No.75/96 (Hari Ram arid 

others - Vs - Union of Idia and btes) vide judgment 

dated 4th January, 1999 held that the'S.D..A. is not payable 

to those employees who are reidéhtS of the North Eastern 

Region. In persuance of the Supreme 600rt judgment, the 

policy decision vide office Government of India took a  

.memorandum NO.1l(3)/95-E1I() dated 12th. 3anury, 1996. 

Aacording'tO the respondents, the applicants No.3 and 4 

and those in Annexure- 1 1 1  are resident of North Eastern 

Regionand arejocally recruited in'the region and they do 

'not have t alt1 India transfer liability although the list 
• 	..' 	 .•'. d6es not indcate that these employees are either residents 

of. North Eastern Region or they belong to some other 

'region outside the North Eastern Region and pposted from 

otitside the region as per the office memorandum dated 14th 

:

December,1983. In view of the instructOflS cpntained in 

jtheOffice.meth0raI?dUmdati 12th January, 1996, no S.D.A. 

bñ paid'after 31st January, 1999- 	it was proposed to 

• 	 . 	 . 	 * the ariiódnt already'paid.after 20th September, 1994 

•t63lstJanuary, 1999. No recovery 'has ben effected by them 

so far. In view of the aforesaid legal position, the O.A. is 

• 	. .. misconcelved and cannot sustain in.law. 

• . 	9. 	
Hèard- both the learned couhsel for rIval contesting 

parties and prusedthe records. 

page 10... 
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/ 
aspect is made clear beyond doubt by the 1987 

Memorandum which stated that a1lovance would 
not become payb1e merely because of the clause 

in the appointment order relating to All India 

Transfer Liability. 	Merely because in the 

0ffice Memorandum of 1983 the subject wasmertion- 

-ed 	as quoted above is not be enough to concede 

to the submission of Dr Ghosh " 
js 
The pós1tion has  been further 	là4fied..by the Sujreme Court 

vide their judgmeit in 	Union 	of 	India 	and 	others 	- Vs - 
Geological Survey of India Employees Association and others 

passed in civil Appeal No.8208-8213 	(arising out of S.L.P. 

Nos.12450-55/92) as stated in para 7 above.r, 	. 

11. 	In view of the cr3ria laid dn by the Hon'ble 

Supreme Court in the aforesaid judgments, the applicants 

are 	not 	entitled 	to 	the 	payment 	of 	S.D.A 	as they 

are resident 	of North Eastern flegion and they have been 

locally recruited and they do not have all India Transfer 

Liability. 	As regards the recovery of the amount already 

paid to them by w.Dy of S.D.A., 	the Hon'ble Supreme Court 

in the aforesaid judgments has specifically directed that 

whatever amount has been paid to the employees, would not 

be recovered from them. 	Thejudgment 	of the Supreme Court 

èssed ôn2O.°9.i994 but the respondents on their Own 

had cot1nued to make the payment of S.DAtthapPli- 

-cants till 31.101999. 	The orders have been passed by 

the respondents to stop to paymerrt of S.D.A. only on 

12.1.1999. 	The order passed on 12.1.1999 can have only 

prospective effect and, therefore, the recovery of the SDA 

aiady..Paid to the applicants Would have to be wived 

0 

• 	 00 0 	 0 	 .page12.• 
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/ /7'  abore, the O.A. Iat1y i2 	the reaon& xcorded 

?1dad 	 ae?irectedthat no ieJvery the resondnt 
1 0

. 

of the aniouifc of S.b.A. a1rady paid i 	w;i11 be'made by them 
aount on j 	- 4to th'pt3IiCr1tSüpto 31. 1. 1999. 	Ir 	CaSe any 	m 

been 	ecovered/Withhe1d acoint of payment of S.D.A. ha 

dues, the same shall be refunded/released to froth retiral 
P 

, 
the appl1c'art6immed1atelY. 

t, 	
k 

O.A 	s disposed of wj.th the above direction. The 
' 

No order asto costs. V F 

l 	SdIV1CCAIRMN 
Sd/11EpOER 	(A) 	 r 

. 	 . 	. . . 	.c 	' 	-•;: 	 •' 	 .. 	 .. 	 ;. 	 '. 	 : 	- 	' 	t 	•: 	 ./ 	 . 
-'. 	
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Now 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, 

GUWAHATI BENCH. GLIWAHATI 

(AN APPLICATION UNDER SECTION 19 OF THE 

CENTRAL ADMINISTRATIVE TRIBUNAL ACT, 1.985) 	
V 

ORIGINAL APPLICATION NO; 	OF 2000 - 	

Sri Tsiruddin Ahmd & others 	

V V 

	 V  

cCLSJ 	 ....App1.jLdnt. 	V 

315 & Others.. 

S1..No. 	'Particulars 	Paqe No.. 

1 	Application 	1 to 

2.. 	Veriicat'ion 

V 	 AIineXUre--A 	- 

Annexure_B 	- - 

5. 	An.nexur ...C 

A ii n e x u r e - I) 	— - 

' 	Annexure-E 	- - 

S. X, w% '  

V 	

V ' 

V 	

Ar 	cate.. 
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cL 
IN THE CENTRAL. ADMINISTRATIVE TRIUNAL q  

SUWAHATI BENCH GUWAHATI. 

(AK APPLICATrON IJNDER SECTr0N 19 OF THE' 
CENTRAL ADMINISTRATIVE TRIBUNAL ACT, 1985) 

OR 181 N A L AFPL I CAT I ON NO 	OF 2000. 

8ETWEEN 

1] 	Sri Tasjruddin Ahmed 

Scientist-C 	 - 

Employee Code No. 02364 

21 	Sri Dinesh Kumr 8huiyn, 

Scientist-C 

Employee Code No 02349 

31 	Sri Diganta Brmn, 

Senior System An.lyst 

Employee Code No. 1692 

41 Sri Hemanta Kumar Saiki 

Scientist-i) 

Employee Code No. 1691 

51 • Sri Hiramani Goswami, 

Scientist-C 

Employee Code No. 2366 

63 	i<ulj ChoLldhLtry 

Scientist - C 

Employee Code No, 3628 



) 

El 

71 	Hiranmayee Gosmi 

Sc i en t .i st-C 

Employee Code No. 232 

€93 	Sri Manabendra Gos.rni 

Scientific Officer, (5.8.) 

Employee Code -  4085 

93 	Sri S. N. Shekh 

Scientific Officer,(S.B,) 

Employee Code Np. 03943 

0] Sri Dipm Kum.r Bruah, 

Scientist! Enqineer (SB) 

Employee Code No. - 2370 

11] Sri AnUradha Brua 

Scientific Officer,(SB) 

Employee Code No. 	04080 

121 Bhasati Duara 

Scientit-B 

Employee Code No. 2:373 

131 Sri Gutam Choudhury 

Scientist-C 

Employee Code No. 2360 

, 143 Sri PranJl F3ezbruah 

Scientist-C 

Employee Code No. 03694 

151 Sri Arun Chandr Dutt 

Scientific Officer 	(SB) 

Employee Code No. 03945 



UEC 1i 	H 

I T 7 

L Guh&t 3erh 

161 NI d 	As an A 1 i 

Lower Division Clerk 

Employee Code No 871 

17] Sri Ramjyoti Choudhury 

Upper Division Clrk 4  

Employee Code No 2710 

183 Moktab A1i 

Upper Division C1erk 

Employee Code No 2713 

191 Sri Chinmoy Bhattacharjya 

Scientist-C 

201 Sri A.j it Kumar Nath 

Scientist-C 

Employee Code No. 2718 

213 Chandra Gupta Duta E4arua 

Scientist-C 

Employee Code No. 236 

221 Sri Sandip Paul 

S/E Employee Code No. 417$ 

231 Seemant.inee Sengupta 

Scientist-C 

Employee Code No. o2334 

241 Dipankar Sengupta 

Scientist-C 

Employee Code No. 02709 

/ 

=IQ 
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25) 	

ICavita titnder... 

Scientist-C 

Employee Code No. 	02365 

273 Sri 	Gautarn 	f::hni.r 	. 	 V  

V 	 ScjefltjtR 

Employee 	Code No, 02333 

283 Sumitav Salkia 
V 

V  - 

Scientjt -C VV 	

V 	 V 

Employee Code No. 02604 	'. V  

• V 	

V 	293 Naina Beum V  

Scientist-C 

Employee 	Code No. 2606 

301 Ruia.iyat 	UI 	All 

S c l fl tj S t- 

Empioye Code No. 2605 

V 	 311,1 Kajiash 	KaVijtaq 

V 

Scientjst- . 

V 	

V  

• 

Employee Code No, 02352. 
V321 

Dibyajit 	Dtt 
V 

V 

V 	

V  

Scientist-C 	V  

V 	 V  Employee Code No, 2329 	
V 

333 
• 	 V 	

•VVVV 	

V 

V 

Anup KL(mar - Barua V  

. Scientist-C  

V 	 V 	 V Employee Code No. 
V 

02351 	
V 

V 

• 3.4 Joydeep Shame 

V 	
V Scientist-C V 

Employee Code No, 02358 
V 

V 	:35] Upen Baishya. 	CCH 

• 	. 	

• 	
V  

Employee code 	No, 00879 	 V 

V 	
• 	V 	• 	 V V 	V 	-. 	Applicants, 	

• 	V 	• 	V 	V 

V 
r 
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I 	2 
c11 	the 

a r e working under the Office of 

the 	Techricai . Director, 	State 

Inform tics 	Offjcpr. 	National 

Informatjcs Centre(NIC)FBloc 

ssam Se.cretarjat 

Guwaha ti' 781006, 

--Versus- 

13 	The Union of. India 	represented 

by . the Secretary, 	Ministry of 

Information Technoiogy, Electro-

n.tcs NiI<étan 6 CGOComplex 

New,  0 1 h 1 m110003.  

21 The Director 	General 	National 

Informatjcs Centre, Head Quarter, 

New Deihi Lodhi Road, A-Eick. 

N e w 0 e 1 h I - 110003.  

31 	T h e 	Technic1 	Direc€or, 	State. 

Informatics 	Officer, 	National 

lnformatjcs Centre,(NiC), 

F 'Block, Assam Secretariat, 

Guwahatjs79 1006. 

- Respondent 

DETAILS OF THE APPLICAiIDN 

1) 	FAF<TIdULARS OF THE ORDER AGAINST 

WHtCH THE APPLICATION IS MADE: 

T h i s application 	is made a g a i n s t 	the 

impugned Order of recovery of payment of 

Special Duty Allowance in short, (S.D.A), 

vide Office Memorandum No 2(3)/97-F&V dated 



/ 

i17 
12-05-2000 I uedby the Respondent No. 2 at 

Annexure -D 

2) 	JURiSDICTION OF THE TRIBUNAL 

The 	applicants 	declares 	t h a t 	t h e,  

Subject matter of the instant application is 

within the jurisdiction of this Hon ble 

LIMITATION 

The applicant further declare that 

the application is w i t h i n the limitation 

period prescribed under Section 21 of the 

Administrative Tribunal Act 1985, 

FACTS OF THE CASE 

4.1 	That all the applicants are citizens 

of India and as such they are entitled to all 

the rights and privileges guaranteed under the 

Constitution of India. 

4.2 	T h a t your applicants beg to state 

t h a t the National Informatics Centre s Head 

Quarter is at New Delhi. It is a Central 

Government Department under t h e Ministry of 

Information Technology. There are. State Units 

in all th'e state Capital and lin ion Territory 

HeadQuarters and the District Centres' is more 

thsn 540 districts of India. The Department 

Employees a large n u m b e r s of efficient 

• technical manpower at the NIC Head quarters a 

large number of application division exists 
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IT 

w h i c h 	d v fde total Informatics supports' to 

t h e Ministers and Departments of, Central 

Government including Prime Minister's Office, 

Rastrapati Bhawan Parliament House etc A 

p a r t. this the Department also provide 

Informatics support tci State Government and 

District Level by providing effective informa" 

tics support to the development, administra-

tion revenue and also judiciary adminis-

tr'atior of 'the districts 

/ 

/ 

43 	That your applicants beg to state 

that all the appl ic:ants are working under the 

Office 	of 	the 	Technical 	Directorq 	State 

Informatics 	Officer 	National 	Informatics 

Cent.re,(NIC), F Block, Assam Secretariat, 

Guwahati78 1006 The applicants are working as 

t h e Sientist-C, Scientist-B, Scientist-D, 

Scientist Encineer, Senior System Analyst, 

Sc.ient.ific Officer, Upper Division Clerk and 

Lower Division Clerk, etc 

44 That 	your 	applicants beg to 	state 

that as 	the 	grievances 	and 	reliefs prayed 	in 

this application 	are 	common, therefore, 	they 

pray for 	grant 	of 	permission under Section 	4 

(5)(a) 	of 	the 	Central 	Administrative Tribunal 

(Procedure) 	rules, 	1987 	to 	move this appl ica-- 

tion jointly.  

J
/ 

45 	That 	the 	Government. 	of 	India, 

Ministry of Finance, Department of ,  Expenditure 

granted certain improvements and facilities to 

the Central Government Civilian Employees of 

M** 

Li 



the Central Government. s.rving in the states 

and Union Territories of North Eastern Region 

v.ide Office NemorandLm No 
20014 /3/8_1v dated 

14-
12-1983, In clause ii of the said office 

memoranduni Special (Duty) Al lowance was 

grantej 	to 	Central 	Gover-nifierit 	Civil ian 

E . mploy0eq, who have all India Transfer 

Liability at the rate of Rs 25% of the basic 

pay subject to ceilinq of Re, 400/- per month 

on posting to any station in the North Easter 

Region The relevant portion of the office 

Nemorandj !  dated 14,12,19, is quoted below 

Special (Duty) Alio.ance 

Central Government Civilian employee 

who have all India Transfer Liability 

will be granted. a Special (Duty) 

Alldwance at the rate of Rs 25Y, of 

basic pay subject to a eiiinq of Re, 

400/- per month on posting to any 

station in the North East Region 

SLIC.h of these employees who are 

exempted from payment of Income Tax 

il1 however not be eligible for the 

Special (Duty) Ailowance q  Special 

(Duty) Allowance will he in addition 

to any Special Pay and for ailowance 

already being drawn subject to the 

condjtjc,n that the total of such 

Special (Duty) Ailownce plus Special 

Deputation (Duty) Allowance will not 

exceed Re. 400/- per month, Special 

Allowance like Special Compensatory 
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(Remote) Locality A].lowance 	Constru- 

ction Allowance and Project Allowance 

will be drawn separately.m 

An Extract of Office Memorandum dated 

14-12-1983 and Office Memo dated 01-

12-19G8 are annexed hereto and t h e 

same are marked as Annexure- A & B 

respectively 

46 	That your' applicants beg to state 

that with reference to the said Office 

Memorandum dated 14-12-83 and 01-12-88 the 

applicants have approached the a p p r o p r i a t e 

authorities for payment of Special (Duty) 

Allowance in terms of Office Memorandum Dated 

14-12-83 a n d 01-12-88 as the applicants 

fulfilled the criteria laid down in the Office 

Memo. Dated 14-12-83 and 01-12--G8 They 

demanded 	for 	payment 	of 	Special 	(Duty) 

Ailowance 	Accordingly the authorities paid 

the Special Duty Allowance to the applicants. 

47 	That the present applicants beg to 

state that they are saddled with All I n d i a 

Transfer Liability in terms of their c:ffer of 
	* 

appointment and with this said liabilities 

they have received the offer of appointment 

and joined the service of the respondents Be 

it stated 	that v 	t h e y 	are 	liable 	to 	be 

transferred outside the North Eastern Region 

Therefore 	the applicants are i ri practice 

saddled with all India Transfer Liability and 

in terms of Office Memorandum dated 14-12-1983 



I 
they are legally entitled fr grant of Special 

(Duty) Allowances. 

Annexure-"C is the photocopy of one 

s u c h transfer order issued to t h e 

applicants. 

4.8 	That your applicants beg state that 

the Respondents No. 2 issued the impuqned 

Office Memo No $(3)/97"-P&V on 12-05-2000 by 

giving - direction to the Respondent No.4 to 

recover the Special Duty Allowance from the 

applicants. The Special Duty Allowance amount 

which has been paid to the applicants during 

the period from 1994 to 1997 have been ordered 

to recover. The applicants have approached the 

ai.thority concerned not to make any recovery 

of Special Duty Allowance which has been paid 

by the 'authority. But the Respondents refused 

to give relief to the app]. icants as such the 

applicants have compelled to approach this 

Tribunal for seeking Justice. 

Annexure-L) 	is 	the 	photo 	copy of 

Office Memorandum No. 2(3)/97 P & V 

dated 12-05-2000 issued by the 

Respondent No. 2. 

4,9 	That' the applicants beg to state that 

the payment of Special (Duty) Allowance is 

made to the applicants with effect from 01-11-

1983 or from the respective dates of their 

joining in t h i s Department. The payment of 

Special (Duty) Allowance is m a d e to the 

applicants only a'fter 'full satisfaction of the 
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Respondents Now the Respondents have issued 

the recovery order of Special (Duty) 

Allowance As such the act of the respondents 

is arbitrary reqarding recovery of payment of 

SpecialDuty Allowanced. As such the Honb].e 

Tribunal pay be pleased to direct the 

Respondents not to may any recovery of ay 

amount of the Special (Duty) Ajlowance which 

has been paid by the Respondents to the 

applicant , 

41.0 	That your applicants beg to state 

that in other similar cases fi Led before the 

Honble 	Central 	Administrative 	Tribunal 

Guwahati Sench the Hon ble Tribunal directed 

the concerned authority not to nake 	any 

recoverY 	of 	Special 	Duty 	Allowance 	paid 

earlier. 

Anne>ureE 	is 	the 	photocopy 	of 

interim order passed in O.A.No. 21 

of, 2000 by' the Hon ble Tribunal 

Annexure-F 	is 	the 	photocopy 	of 

judgment and order passed by the 

kon'ble Tribunal in O.A. No.. 110/97 

4.11 	That your applicants beg to state 

that the Respondents have already made some 

recovery +rçm the applicants inspite of their 

represen tations and u n d e r the ci rcumstances 

finding no ot.her alternative the applicants 

approached this Hon' ble court for protection 

of r i g h t s and interests of the applicants 

through this Original Application and this 

4 
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Honbl 	Tribunal may be pleased to stay the 

imp'ugned order of recovery issued under Office 

Memo. No 2(3)/97-P&V dated 12-05-2000 as 

interim measure and further be pleased to set 

• 

	

	 aside and quash the Office MemQrandum dated 

12-05-99 at Annexure-D 

41.2 	That 	your 	applicants 	submit 	that 

there is no other alternative remedy and the 

remedy sought for if granted would be Just 

adequate and proper.  

413 That 	this 	application 	is filed bona 

f i d e and 	for the cause of 	justice 

5) GROUNDS 	FOR 	RELIEF WITH LEGAL 

PRO VISIONS 

51 For 	that 	on 	the 	reason and facts 
which 	

are 	narrated 	above the 	action 

of 	the 	Respondents 	is prima facie 

illegal 	and 	without 	Jurisdictions 

52 sfied -the criterion for grant of Special 

(Duty) Allowance laid. down .jn Office 

Memorandum dated 14-12-1983 and 01-12-1988 

issued 	by 	the 	Government 	of 	•India 

Ministry 	• of 	Finance., 	there-fOre 

discontinuation 	and 	recovery 	of 	the 

Special 	(Duty) 	Allowance 	in 	terms 	of 

impugned Office Memorandum dated 12-05- 

is violative of the provision and is 

liable to be set aside and quashed 

53 For that the action of the Respondents are 

• 	mala fide and illegal and with a motive 
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'behind 	As such 	Lhe impugned order of 

recovery is liable to be set aside and 

quashed 

5..4 For that the Respondents have paid. the 

Special (Duty) Allowance to the applicants' 

after bein fui'i satisfaction with their 

eliqihility criteria Also in terms of the 

Office Memorandum dated 14-'12-83 a n d 
/ 

Office Memo Dated 01-12-88 issued by 'the. 

Ministry of Finance Government of India 

5. 5 For t h a t t he payEnent of Special (Duty) 

Allowance was not obtained by the 

applicants by any fraudulent means but the 

Respondent-s after -Finding them eligible 

paid the Special (Duty) Allowance to the 

applicants 

5 	For that that the applicants are having 

practically All India transfer iiabiiity.  

As sLch they are legally entitled to draw 

the Special (Duty) Allowance as per Office 

Memorandum dated 14-12-83 and 01-12-83 

57 For that the order issued in terms of 

impugned Of fic:e Memorandum d a t e d 12-05--

2000 is without fol lowing any established 

procedure of rules and lawn 

58 For that in any view of the matter the 

action of the Respondents are n o t 

sustainable in the eye of lawn 
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The applicants crave leave of this Hon'ble 

Tribunal to advance further grounds at the 

time oi hearing of instant.application, 

DETAIL REMEDY EXHAUSTED: 

That, there is no other alternative 

a n d ef'ficac ious remedy available to the 

applicants except invoking the jurisdiction of 

this Hon ble Court under Section 19 of the 

Administrative Tribunal Act, 1985 

7) 	MATTERS NOT PREVIOUSLY FILED OR 

PENDIN6 BEFORE ANY OTHER COURT: 

The applicants 'further declares that 

they have not filed any plication, writ 

petition or suit in respect if the subject 

matter of the instant application before any 

other court authority or any other bench of 

this Hon ble Tribunal nor any suc:h 

application, writ petitQn or suit is pending 

before any of theme - 

6) 	RELIEF PRAYED FOR: 

Under t h e facts and circumstances 

stated above your Lordships may be pleased to 

admit this petition and show, cause as to why 

the Impugned recovery order dated 12-05'-2000 

issued by the Respondent No 2 should bat he 

quashed a n d after hearing the parties your 

Lardships iiay be pleased to pass following 

reliefs: 
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81 That Honhie Tribunal may be pleased to 

di:rect the Respondents to continue t h e"  

Special Duty Allowance to the Applicants. 

82 That the Honhle Tribunal may be pleased 

to 	declare 	that 	the 	applicants 	are 

entitled 	to 	draw 	the 	Special 	(Duty) 

Allowance in terms Of Office Iiemo No 

20014/3/83 E-.IV dated 14-12--83 and Office 

Memorandum No 20014/16/86 IV/E II (B) 

dated 01-12-88 

83 The impugned Office MemOrandum vide No 

2(3) /97-P&V dated 1 205--2000 issued by the 

Respondent No 2 directing recovery of 

Special Duty Allowance at Annexure--D may 

be set aside and quashed 

E34 To ass any other order or orders as deem 

- 	 fit and proper by the Honbie Tribunal 

85 Cost of the..application. 

9) 	INTERIM ORDER PRAYED F.OR 

Vending 	final 	decision 	of 	t h i s 

application the applicants seek issue of the 

interim order 

9.1 	. That 	the 	Hone ble 	Tribunal 	may 	he 
- 

	

	
pleased to stay the impugned order of. recovery 

dated 12-05-2000 at Annexure-D 

10 	APPLICATION IS FILEL) THROIJGH ADVOCATE 

42 
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PARTICULARS OF IPO/BANK DRAFT 

I PONo/} 4:yFt 	ccz 77ft77 
Data of IS$UE 

Issued from 	
1;1_11 

 

Payable at 

/ LIST OF ENCLOSURES: 

As stated in index.. 

n Verification. 
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Verification 

I 	Sri 	Tasiruddin 	Ahmed 	Scientist-t 

Employee Code No 02.64 workinq in Office of 

The Technical 	pirector, 	State 	Informatics 

Officer 	Ntianal In-formatics Centre(NIC), F 

m Block 	Assam 	Secretariat 	Guwaha tim 7 E 1006 

applicant No 1 of this instant application 

and as authorised to sign this verification on 

behalf of other applicant a n d verify the 

statement - made in accompanying application and 

in - paragraph ,G61.7/9q are true my 

knowledge and those made in pararaphs  

are, true to my information being 

matter 	f records and which I believe to be 

• true and those made in paragraph 5 are true to 

• my legal advise and I have not suppressed any 

material facts 

I signed t h i s verification on t h i s 

day_Lof December, 2000 at Guwahati 

LA 
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No 1'3(2)/91 P&V 
Government of India 

• Planning Commission 
National Inforrnatics Centre 

A-Block, GO Complex 
Lodi Road. New Delhi3. 

ft 

November30. 1991 

OFFICE DER ii 	 - - 
OR- 

f/f 	. 	Shri RubaiYat UI All, District InformatiCS0ffic 
	(Employee 

Code No.2605), NIC North Cachar Hills District, Assam is hereby 

/ 	
existing terms and conditIOnS transferred to NIC Headquarters on 

 

/ 	. 	
of his appointment with immediate effect and until further 

orders. 

Shri Rubaiyat Ui Ali will be eligible f or TA/DA, Joining 

time as per nornal rules. 
\'.. t) Shri Rubaiyat Ui All should obtain relieving order from 

State InformatiCs Officer Assam State Unit, Guwahati by producifl 
no due certificate from all concerned. On arrival at NIC 
HeadquarterS, New Delhi Shri Rubalyat Ul Ali will report to Shri 

14. cni, Additional Director. 

(K.G. 
Joint Director 

Copy to: 

kcUfltS Officer, Pay and Accouflts Office, NIC Hqrs., Nc 

r3:Lhi. 
Cash & Accounts Section, NIC Hqrs., New Delhi 
DDO, NIC Assam State Unit, Guwahati 
Shri Rubaiyat Ui Au, District Inforinatics Officer 

3 

 

	

S. 	Shri N.Noni, Additional Director.  

50, NIC Assam State Un.t, Guwahati 
All Sections and DiviSiOnS at NIC Hqrs., New Delhi 

	

B . 	Personal file/probation file/Guard file 
9. 4oticeBoard 
/v C 

C K.G. Nair 
Joint DirrctOr 

I 

Pp 
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1'10 2(3)/97-P&V 
1  

(tuF1itiCflt of 11L111% 	 .• 	 - 
N'hiAstrYO1 Jni maliOn '1 echnology 

N.toma! 	riunticS Cet'e 
A-Dioek, CGO Cowplex, J.odi Road, New De11-i Jo 003. 

May 2—, 2000 

'"'ICF JVEM.ORAN1)UM 

• 	 Grait of Special (Duty) Allowance for Civilian Ewp1oyGC 
crvi11g in the S1cs of North Eastern Region - reg. 

• 	. 
A nuihc.' of. queries were received regarding grant of Special (Duty) 

A1owauce (SDA) for Civilian employees seMng in (ho Statei of Noit.li 

iSLern jeiO1L 
The matter was thkefl up with Ministry of Finance and th 

e1tiCa ions given bytho Ministiy of Finance, Dcpartniqflt of 
EpCfldAI.Ut(, 

r.  
E.11(13) nd the judgoment of FIon'ble Supren19 Court, are reproduced below 

foí uidncc: 	 . 

Special Duty. Allowance woud not bo admissible on trwstrfl4? 

ersoa) 	
This will also not be given in cac of initial posting in No;th 

TcjnR0fl Special J)uty Allowance will be a 	 oil iile 

coid jUof All India 'Ertl 	Liability is fuliifled and the officer coiicer('l 

is o;Led to North as t rn.'Regi011 from outside that region, as clarified by 

the MiwsrY of 1' naneO, in their OM No 1 i(3)I95-FJl(B) dated I 2.J .96. 
It') 

rfjle Honb1e Supreme ,Court 	judgeinent delivered on 

• 	20.9,1994 (in Civil Appeçtl No.3251. of 1993) upheld the submisSions of the 

overnrncnt of India that Central Government Civil ian cm ployces wi ).O have 

'ainia transfer liabiliW arc entitled to the grant of SDA, on being posted to 

• 	station in the North Eastern Region 1L1Qm.,9tJ4Ql 1 9. &Lo- and Special 

uty a1lowancc.'ould not be payable merely because o the clause in ih' 
pomflU1 oidc$ilnti1iB to All India I ian Jei I iabihly 1 he Apc Cow 

iwher dd'd thattlio grwt ol UII 	)Wat)Oe olily to the ofiieen; ti:tu1 ied 

.from ' !tS1dC thc region to this rcoii we .d iio(. be violative ol Ute 

• 	provisOflS contained in Article 14 of the Cc :titution as well a the equal 

ay,doc1rina. 	•. 	 • 
• 	 . 	 • 	,.,• 	0 

I 	 rq 
1., 	. 	•. 	•• 	 ••. 	. I 	J 

• 	0 	
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All officers/staff posted in North Eastni Region, are requested 
kccj) the abOVe instructions in view for strict eompliniicc. Special l)uty 
Allowzince if any paid to ineligible employccs atler 20.9.1994 may be 
recovered from such employces immediately and a coipiiancc report scnt to 
the undersigned lnt;l by 30,6.2000. 

i)ireelor 

Copy forwarded for information and necessary action to: 

1. 	Pay and Accounts Office, NIC 1-lqrs., New Delhi. 
DDO, NIC Hqrs., New Delhi/DDOs of NIC Assam & West Bengal 
State Units 
SJO, NIC West Bengal Slate Unit, Calcutta 
SLO,NIC Assitnh/Meghaiaya/T1 pura/Ai 	chat Pntde;h/M ii.oruni/ 

Ma ni 11 r/Naga land/Si k ki in 
S. 	AU DDGs/PS to DG(NIC)!AFA 

1nto Coodiliator, NIC-Norlit Ei.islci:n Region ( \ 
AU Divisions/Sections at NIC 11(lrs., Now i)clhi \ 

8. 	Guard File/Notice Board 

( K, Subbiali 
1)iicctor 

10 
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In The Central Administrative Tribunal 
GUWAUATI I3ENC : GUWAFJATI 

• O9JMR SHEET 
APPU CATION NO. . 

Applicant(s) 
	c 

Respondent(s) 

	

g 
Advocate for App1icant() 	 A 

OF 199 

z-d 7Z&t. 

Advocate for Respondent(s) 
	 s.0 

LT 

I 

Notes of the Registry 	Date 	 Order or the Tribuna' 

present ; Hon'ble Mr Justice 1J.N.BarUah, 
Vice-Chairman 

Honble Mr G.t.SAnglyin, 
Administrative ivlernber 

Application is admitted. Issue usual, 

notice. 

List on 21.2.2000 for written state-

n.nt and further, orders. 

Mr A.Ahmed.learfled 1  counsel for the 

applicants prays for an lnterirtv order. 

Mr A.Deb Roy,learned Sr.C.G.S.0 for the 

respondents opposes the prayer. Recovery 

of Special Duty Allowance shall not be 

made until further orders. 

sd/1qEfqaR (A) 

21.1 .2000 

•. 

Q. 

eoiin tr h, 	cpy 

I 	 n 
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1. &,.1Nn,i'IOf.19911 

:hr I 	II. K. 	Ua j3 411)11 i) OLI)OL 

II. 	",.?s!1' 	itLtl1I 

I 	I .1'. Tlukiil 	niid Ii'l oLherii 

t 	C. 	 / 	ot 	.1iII 

:;hri A.K. Gohi n and 5 others 
• . • . . .App11Citht 

Ity A(iVU(1) I.U1 	MI 	J . I • 	fl tkii 	, Mr Ii • K 	SIi'ni, 

Iii 	(I 	t 1 Iieiflilgi, 	Iii 	A • 	(IlllIFflI , 	tL 	. 	nrtu 	and 	 ' 

I. II. 	Il(lItW1IlI I 
. 

•. 

V ill. (Wi) 	
: 

	

I 	IH 

(Jiiiu'n o1 india and 6thers 	 • , .•• . Responder\t'. 

fly Advoca Let Mr S. Ali, Sr.  * C. C. S.C. and 

Mi A K Clioudhury Addi C ( S C 

PIP-*

- 	 • 	

JI 

I • 	II 	•• 	ut_jj>i; 	I 	'i•  / 

( . P . W • I). C .1 uizi I V m: 	C Uli ion 
tuw;iIin 1:1 ULaIlCIl , GuwtilitiU 

'I. 	'.A,N':'. .109 of 1997 

	

• P • I'! • I) • 	• t i 11 	A nil u C 1. n L 1011 

	

 
I 	I1L'iltIIIl I 	(;uWIIa 1.1 

6. O.A.No.244 of 1997 

:;hri M.C. I5tiruali and 209 otheri 

i. U.A.NO.]JO of 1997 

C.P.W.D. ma7ioor Union, 
uwIia Li Ura rich, Guwa ha Li 

IbL 

(L :• 

11% '\ 	•I 
Ii 	'.\ 	t.u'"•. /,4. 

/ 

F 

/ 

I 

	

Ji:t1'i/l. 	 'lLJiifAI1 

( 1 IWA I tAT 1 UENC ii 

II I t. I ll'I I 	All!)!! 0f1 I. I till 	'I( . uI O1 	997 and oL10r6 

l)tI ' ni cIffl:itJlon 	'Vliia Lho 26th Jiiy of June 1998 

9l? lion 'tile Mr JusL ice D.N. Uaruah, Vice-Chairman 

1. O./\.No.97 of 1997 

Al I 1ndi1 Junior lngineera AssociatiOn & other8, CPWD, 
;uw,l li 	t I 

- 	 • 	i. A. ('Js , I Ut 0  

• /\Il 	iiiiIIi 	I:,itiiIi.l'l 	Ill'! 	 'iLnI:I' 

1 	(1. I I • , 	(ILJW(I il/I I 	I 
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(I k 	1 1 	i: 	1 

lt/l<l IA II • .1 • 	( V  

Au 	the above application8 relate to Specl 

(Duty) Allowance (SDA for short): As the applicatJorio.... 

i IIV 	ve COtlIWOfl (]Ul?flt lona of 	law and alinilar fCt8 	J 

I 10 11 I,4I.in4? It, I f 	i 1 	l:I 	j)p.i In1:I,iitj 	by 	thin 	CoInliloll 	••. 

• 	TIia 	alJ I 	I I 	iijI to 	i 	ti liii 	I Ii 	I. 	1. II*4y 	ariv 	oll LiLloO 	La •1J1Jh 

u 	WL 	11w Ui tic L1  HUiiiuLIIdUiii No. 20U14/.1/UJ . Lll.aIV dat.MO 	• 	:? 
:,,.. 

I i • .1 • . . 1 J1I.I , 	1)111. 	L11&4 	i(IIIIU WCIJ denied 	to tJiiti • 	$ otrio. o 

• . 	•'•;.' 	•. 
$1 	aIsa/(4tSI 1 	111 I thu (d 	M1hhI.I Liii I y, 	njn oiih,d 	Lhl 	'libt.jiJ 

a 

ill iy I hILj i 	liii 'i 	ii ui, 	LOE 	poylilehlL of 	SDAI 	This Tr1bn 

qvc dileLtioll to the respondenLs to ptty SDA to 

Lho iP appi. i( ilniS 	Though the present applicants did not 

approach this Tribunal and Lhere was occasion to give. ' 
. 	II . ' ..,  

	

I .c\iic Ii d1roct i oti to L1IO rOf3pOfl1ents for payflien t of S DA .4 I4 	41 	1 

•' 	' 	I 	 - 

	

()I iii'iiI 	•iJ'1g11.1c 	gs, 	Ilciwover, 	In viaw of 	the 	orq  
a 	 a '—'a. 	I • 	• 	.41 

/ 	iiw ii 	 liiii 	TI I Isiiii1 	Iii 	I liii 	II(I r i hli'i 	cu'j 	11.11,11 	' i A_ 	a 

*i 	ii 	wit i wi iiii 	.i 	pay 	I1 	I 1) 	11)0 	pr1I 	i', ........ . .. ................. 

IJ)j) I. Ica 111 •3 	ui bO 	1aItausiW11 lie, 	the 	Lepondoli L a 	Challençi  

I Ji 

	

	ii: I I or order of this Vribunal 'before Lhn Apx Co 

ii iiiq CIvl.I A.iI No.1572 01.1 11)97 and other ci 
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Thip • Apex Ctiurt (ltfiposed of all the above Civ' 
• •If 

/phn?ti i hioi ding, i n t e r ala, t h a t persons who . bel.ong?l 
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I the Noc,  Lii I a 31 OLfl 1og.ion were riot entitled to SDA. Th Q 	fa
zv tIa'. f ."fta.4' 

• 
present applicanta are. work.ng  in various departnent8' 1 

tindor the Ccn1 tat (ovorflIn:iL 	but it is riot very clieiy a 	11 
J H at 

kil(Iwil wliot tii 	a LI tin appl JcnnLn WO) e reLuiLad outi' 'jaT  4a' 
• 

Iii', I ii 	k.1111 III ii 	Il'j I 'iii 	to iitl 	'Iisi vi) 	'iw 	L:'lt 	I: 	t)IH f.ir 	J)ik 

Iis 	II I 'WIll Ii 	11 	tIi 	i'ir.I 	P 	(IId(i 	1)11 	thIn 	'1.'rjbugnJ. I 	o vAll.j. 	• 
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Lhe applicants or some of them are no\ -J4 
t, 	 •. 	

•.•. 	':•.• 

j I l  

ettLiLled (.0 SDA Lhey ffliall noL be paid 	1)A. However, 
f 	1 	tdt 	• 

S 	

I.l. 

&uioititL: 	I i.uidy I . ia i c] to tIIQUI shall not be LflCCvGrOd. 
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11.1 	i 	I. 	t ) )t 	,1 ,in erntiflU()d!: 	'. 
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I I cItw ;DA. IIowovo,, jU pe 	1:he Apes Court 	docliofl jfl 

aoid civil appefll3 those persons who belong to  

	

- 	 _I__.i • 	.••'' 	-.5... 

North Eastern Region are not entitled to SDAI in tne BaW: 
-: 

I vi.I 	pc'til 	the Apex CourV ama held 1hmI: the 

wA with Ii Ii J t I uiIiy t)en 	1d 	Lo tim oinp) oyc14 

1w 1 .  

I. 	I 	Iiiivii Iiiiti d ltnLIi o Idun, AfLo) 	1tni IIW t. iia ioarnu1ç 
;.:I(I;'. 

(I)nrltIe1 	1.rn: th 	I)F11 iUI uIli £o iowinç tIi 	iiutinion of tli." 

•( 	
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iii Clvii fppol to .1572 of 1997 nncl ctherø, 

i I I i.• t' i: L 	I hit 
	v oiipollcioliIo 	In 	Li 	13L 	ieLertiiiflfi 	whehor 	Lh3' '. 
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